
OTARA 
Venetet STATE OF GOA 

kek No. 301 

piry 
Date 

Expr i021202 

OF GO 

DIAY BEFORE THE NATIONAL GREEN TRIBUNAL 

WESTERN ZONE BENCH PUNE AT PUNE 

Dilip Mangesh Morje 

1. 

Vs. 

GCZMA and Ors. 

Appeal No. 28/2025 (WZ) 

Appellant 

Respondents 

AFFIDAVIT IN REPLY BY THE RESPONDENT NO 1 

1, SHRI SACHIN S. DESAI, adult, being the Member Secretary, 

Goa Coastal Zone Management Authority, having my office at: 4th 

Floor, Dempo Towers, Patto, Panaji, Goa, do hereby solemnly 

affirm and state as under: 

I am the Member Secretary of the Respondent No. 1 Goa 

Coastal Zone Management Authority (hereinafter referred to 

as GCZMA) in the above-captioned Appeal. I am well 

conversant with the facts and circumstances from which the 

present Appeal arises and as such, am affirming the present 

Affidavit. 
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N
o 

l19
/3 of

 
Mor

jinm
 

Vil
lag

e. un
law

fu
l 

co
ns

tru
cti

on
s in

 
CRZ

 

area
 in

 
the 

pr
op

ert
y 

be
ari

ng
 Sy

 

Te
mb

wa
da

 

Mo
rjim

 

Per
nem

 

Goa
; for 

ca
rry

ing
 out 

ille
gal

 and 

one Mrs 

D'
So

uz
a and her 

fam
ily

 

me
mb

ers
 all 

res
ide

nt 

of
 

Ra
mn

ath
 

Bh
osl

e alia
s 

Va
ga

lka
r, 

Dil
ip 

M
an

gu
esh

 

Mo
rje and 

M
orj

e, M
r 

Tr
ivi

kr
am

 

Jai
de

v 

Mo
rje and 

M
r 

Ku
nd

an
 

Sh
as

hi
ka

nt
 

M
orj

e, M
r 

Vi
sha

l 

ali
as 

Di
pin

 

Sh
iro

dk
ar

 

the 

ille
ga

l 

co
ns

tru
ct

io
n 

ca
rri

ed
 out by

 
Mrs 

Lo
urd

in 

D'
Si

lv
a, 

25
/04

/20
22

 

wh
ere

in 

M
r 

An
ilP Naik

 had 
co

mp
lai

ne
d 

reg
ard

ing
 co
m

pl
ain

t 
let

ter
 

from
 

BR
IE

F 

FA
CT

S O
F 

THE
 

CA
SE

: 

ad
mi

tte
d for 

wan
t of

 
sp

ec
ifi

c 

de
nia

ls. 

the 

ab
ov

e-c
ap

tio
ne

d 

Ap
pea

l may be
 

dee
me

d to
 

have
 

been
 

ca
teg

or
ica

lly
 

ad
mi

tte
d 

her
ein

. I 
fur

the
r 

sub
mi

t that 

no
thi

ng
 in

 Ap
pea

l 

file
d by

 

the 

Ap
pe

lla
nt,

 

unl
ess

 the 

sam
e is

 

sTA CATE Reg 
OTA 

M
r 

An
il 

Pr
ab

ha
ka

r 

Na
ik o

n 
the 

3.
 I 

say that
 the 

Of
fic

e of
 

the 

GC
ZM

A was 

in
 

rec
eip

t of
 a 

M
r 

Sh
am

su
nd

ar
 

be
 

any 

ad
mi

ssi
on

 of
 

any 

co
nte

nt of
 

the 

ab
ov

e-
ca

pt
io

nc
d 

I 
say that

 

no
thi

ng
 in

 
the 

pre
sen

t 

Af
fid

av
it may 

be
 

de
cm

ed
 to
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PA
RA

WI
SE

 
CO

M
M

EN
TS

: 
pre

sen
t 

app
eal

 is
 

file
d. 

7 

di
re

cti
on

s 

we
re 

pa
sse

d 

dat
ed 

16
/0

1/
20

25
 

bas
ed on

 
wh

ich
 

this
 

say that
 

afte
r 

he
ari

ng
 the 

Ap
pe

lla
nt 

in
 

va
rio

us 

me
eti

ng
 

pe
rso

na
l 

he
ari

ng
 

bef
ore

 the 
Au

tho
rity

 

me
mb

ers
. 

was 

dir
ec

ted
 to

 
file rep
ly 

alo
ng with

 

do
cu

me
nts

 and 
gra

nte
d 

Ca
us

e 

No
tic

e was
 

iss
ue

d.
 

by
 

the 
Ap

pe
lla

nt and in
 

view
 of

 
the 

vio
lat

ion
s 

not
ed the 

Sho
w ins
pe

cti
on

 the 
ins

pe
cti

ng
 

team
 

not
ed the 

vio
lat

ion
s 

ca
rri

ed
 out 

off
ice

 of
 

the 

GC
ZM

A did the site
 

ins
pe

cti
on

. 

Du
rin

g site
 

5.
 I 

say that
 the 

En
gin

eer
s and 

Fie
ld 

sur
ve

yo
r 

att
ach

ed
 to

 
this co

ns
tru

cte
d i

n 

his 
pr

op
ert

y. 

dis
po

se the 

co
mp

lai
nt 

as
 

the 

co
ns

tru
cti

on
s are 

ille
ga

lly
 

21
46

/20
24

 ()
 

so
 

as
 

to
 

dir
ect

ed the 
Au

tho
rity

 to
 

ex
pe

dio
usl

y Ho
n'b

le Hig
h 

Co
urt 

of
 

Bo
mb

ay 

at
 

Goa 

in
 

Wri
t 

Pe
titi

on
 No. 

Sho
w 

Ca
use

 

No
tice

 was 

issu
ed to

 
the 

Ap
pe

lla
nt.

 

The 

Ap
pe

lla
nt 

6.
 I 

say that
 

bas
ed on

 
the 

rep
ort

 and the 
vio

lat
ion

s 

not
ed 

the
rei

n 

(R
esp

on
de

nt N
o 5 

her
ein

) had file
d 

a 
pe

titi
on

 
bef

ore
 the 

4.
 I 

say that the 

ori
gin

al 

co
mp

lai
na

nt M
r 

Anil
 

Pra
bh

aka
r Naik
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Co
urt

. 
Ap

pe
lla

nt
s 

doe
s not 

hav
e any rig
ht 

de
cla

red
 by

 
the 

co
m

pe
ten

t 

pre
lim

ina
ry 

rec
ord

-ke
ep

ing
 

step
. In

 
view

 of
 

the sam
e the 

de
ter

m
in

ati
on

 of
 

mu
nd

ka
r 

rig
hts

, 

wh
ile 

re
gi

str
ati

on
 is

 a reg
ist

er.
 The 

de
cla

rat
ion

 is
 a 

mor
e 

co
nc

lus
ive

 and 

de
fin

iti
ve

 pro
ces

s of
 

list
ing

 the 

pe
rso

n's
 

nam
e in

 

the 

mu
nd

ka
r mu

nd
ka

r 

wh
ile 

reg
ist

rat
ion

 of
 

mu
nd

ka
r is

 
the 

ad
m

in
ist

ra
tiv

e 

D
 

is
 

only
 

de
cla

rat
ion

 

form
 

fille
d by

 
the 

Ap
pel

lan
t. 

be
 

de
cla

red
 as

 
M

un
dk

ar.
 The 

do
cu

m
en

t 

pro
du

ce
d at

 
An

ne
xu

re 

wh
ich

 

cla
im

 is
 

also
 not 

ac
ce

pte
d as

 
the 

Ap
pe

lla
nt has 

fai
led

 to
 

ev
ide

nc
e. 

Se
co

nd
ly the 

Ap
pe

lla
nt 

cla
im

s to
 

be
 a 

Mu
nd

ka
r Ap
pe

lla
nt has not 

su
pp

ort
ed

 his 
clai

m with
 any 

do
cu

me
nta

ry Iis
he

rm
an

 and 

is
 

den
ied

 for 

wan
t of

 

kn
ow

led
ge

 as
 

the 

STAT REg 

co
nt

en
ts 

the
reo

f. 
. 

With
 

res
pec

t to
 

para
 A

 
the 

ans
we

rin
g 

Re
spo

nd
ent

 

adm
its the 

de
cla

ra
tio

n by
 

the 

M
am

lat
da

r that
 a 

pe
rso

n is
 

ind
eed

 a 

10.
It is

 
sta

ted
 

that
 a 

de
cla

rat
ion

 of
 

m
un

dk
ar

sh
ip

 is
 a 

for
ma

l 

the 
stan

d 

take
n by

 
the 

Ap
pe

lla
nt that

 he
 

is
 a 

lic
en

sed
 

tra
dit

ion
al 

9.
 

With
 

res
pec

t to
 

para
 B

 
the 

an
sw

eri
ng

 

Re
sp

on
de

nt sta
tes

 that 
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pr
op

er
ty

 and the 

sam
e 

Bh
atk

ar
. 

A
 

Pe
rso

n 

ca
nn

ot
 be

 a 
ten

an
t and als
o 

a 
M

un
dk

ar
 of

 
thc 

sam
e 

to
 

be
 a 

ten
an

t 

un
de

r this
 

Ac
t: 

it 
pe

rso
na

lly
 and 

inc
lud

es 

a 
per

son
 

who 

is
 8 

[or was
] 

dee
me

d 

co
m

m
en

ce
m

en
t of

 
this

 Act 

ho
lds

 

lan
d on

 

lea
se and 

cu
lti

va
te

s "t
en

an
t"

 

me
an

s 

a 
pe

rso
n who

 on
 

or
 

aft
er the dat
e of

 

A
s 

per 

se
cti

on
 

2(2
3) of

 
the 

A
gr

icu
ltu

ra
l 

Te
na

nc
y Act

, 

196
4 

a 

inc
lud

es
 a

 

me
mb

er o
f 

his 

fam
ily 

wi
tho

ut 

ob
lig

at
io

n to
 

ren
de

r any 

se
rv

ice
s to

 
the 

bh
atk

ar
 and 

res
ide

s 

wit
h 

a 
fix

ed 

ha
bi

tat
io

n in
 a 

dw
ell

in
g 

ho
use

 

wit
h or

 act
ing

 or
 

pu
rpo

rtin
g to

 
act on

 
beh

alf
 of

 
the 

GOA (
I be

 a 
M

un
dk

ar 

as
 

we
ll as

 a 
Te

na
nt of

 
one 

pr
op

er
ty

. 

32
/2

02
9/

 
.ry 

Da
te 

No. 301 
O

F 
G

O
 P.B 

Gra
cias

 

DIA
) 

the 12.
Wi

th 

res
pec

t to
 

para
 C

 
(2) the 

ans
we

rin
g 

Re
spo

nd
ent

 

sta
tes

 that
 1R

 
R

 

co
mm

en
ts 

as
 

the 11.
Wi

th 

res
pec

t to
 

para
 

C
) the 

an
sw

eri
ng

 

Re
spo

nd
en

t 

off
ers

 no
 

bh
atk

ar 
law

ful
ly 

pe
rso

n 

who
, 

wit
h the 

co
ns

en
t of

 
the 

bh
atk

ar 

or
 

the 

pe
rso

n Ev
ict

io
n)

 Act 197
5 the 

de
fin

iti
on

 of
 

the 

M
un

dk
ar

 

m
ea

ns
, 

" a 

A
s 

per 

Se
cti

on
 

2(p
) of

 
the Goa 

M
un

dk
ars

 

(P
ro

tec
tio

n from
 

co
nte

nts
 

me
nti

on
ed

 

the
rei

n are 

ob
jec

ted
 as

 a 
Pe

rso
n 

can
no

t 

sam
e is

 
not 

wi
thi

n the 

kn
ow

led
ge

. 
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co
nf

irm
cd

 

and 

cla
im

 

be
ne

tit
s. 

for 

de
cla

rat
ion

 of
 

M
un

dk
ars

hip
 

inc
ase

 he
 

nec
ds to

 
be

 

Ap
pe

lla
nts

 are 
a 

Mu
ndk

ar. The
re has to

 
be

 
an

 
ap

pli
ca

tio
n file
d 

is
 a 

tem
po

rar
y 

pro
ce

ss and doe
s not 

co
nfi

rm
 

tha
t the 

the 
Mu

nd
ka

r 

ap
pli

ca
tio

n is
 

for 
reg

ist
rat

ion
 and the 

Re
gis

tra
tio

n 

wro
ng 

as
 

the 
pro

vis
ion

s 

und
er 

wh
ich the 

Ap
pe

lla
nts

 

hav
e 

file
d 15.

Wi
th 

res
pec

t to
 

para
 C

 
(4) the 

an
sw

eri
ng

 

Re
sp

on
de

nt are 

"A
N

N
EX

U
R

E A"
. id

en
tify

 the 
ille

gal
 

str
uc

tur
es of

 
the 

Ap
pe

lla
nt and 

ma
rke

d a
s 

Cop
y of

 
the Site

 

Ins
pe

cti
on

 

Re
por

t and the 
Ph

oto
gra

ph
s 

wh
ich

 

that
 too 

wi
tho

ut any 

pe
rm

iss
ion

s from
 the 

GC
ZM

A. 

is
 

tha
t all the 
&

 
str

uc
tur

es
 are use

d for 
co

mm
erc

ial
 

pu
rpo

se and 

at
 

the tim
e of

 
Site

 

Ins
pe

cti
on

 by
 

the 
En

gin
eer

s of
 

the 
GC

ZM
A 

Co
VT

 O
 

Ap
pe

lla
nt and all are use
d for 

co
mm

erc
ial

 

pu
rpo

ses
. 

(E
nc

los
ed

 str
uc

tu
re

 but 

the
re are 

8 
str

uc
tu

re
s on

 

site
 

wh
ich

 

be
lon

g to
 

the 

14
.Th

at the 
Re

spo
nd

en
t had 

ob
tai

ne
d 

pe
rm

iss
ion

 for 
rep

air
s of

 
the 

in
 

the 

sam
e 

po
sit

io
n as

 
it 

was 

ca
rli

er.
 A

s 
the 

V
io

lat
io

ns
 

no
ted

 

ho
use

 tax 

mi
gh

t be
 

of
 

the old 
ho

use
 

wh
ich

 is
 

now not 

sta
nd

ing
 

the 

co
nt

en
ts are 

de
nic

d as
 

the 

cl
ec

tri
ci

ty
 

bil
l, 

wa
ter

 bill
 the 13

.W
ith

 

res
pe

ct to
 

pa
ra

C(
3)

 the 
an

sw
er

in
g 

Re
sp

on
de

nt
 

sta
tes

 

that
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from
 the 

GC
ZM

A.
 

M
ore

ov
er,

 the 

do
cu

me
nt 

pro
du

ce
d by

 
the 

pro
ves

 that
 the 

Re
spo

nd
en

t has not 
ob

tai
ned

 

fres
h 

pe
rm

iss
ion

 

hou
se 

is
 

de
m

oli
sh

ed
 and 

a 
new 

bu
ild

ing
 is

 
sta

nd
ing

 

cle
arl

y 

ver
y fact

 

tha
t the 

na
tur

e of
 

the 

Ho
use

 has 

ch
an

ge
d, and the old 

the 

M
un

dk
ar

 

ho
us

e 

ca
nn

ot 

be
 a 

G+3
 

str
uc

tu
re

 in
 

the 

NDZ
 the 17

.W
ith

 

res
pe

ct to
 

para
 

C(5
) the 

an
sw

eri
ng

 

Re
sp

on
de

nt 

sta
tes

 

that
 

pro
ces

s 

und
er 

Se
cti

on
 

8-4
. " 

co
nc

lu
siv

e and can be
 

ch
al

le
ng

ed
 

thr
ou

gh
 a 

de
cl

ar
at

io
n 

a 
pr

es
um

pti
on

 of
 

tru
th. The 

en
trie

s in
 

this
 

reg
ist

er are not 

2.
 

"GOA 
J2

/2
02

9 
ary 

Da
te 

0.
 

301 
F 

DIA
Y 

est
ab

lish
ing

 o
r 

) 

PB
 

Gra
cias

 

con
du

cts
 an

 

inq
uir

y and 

ma
kes

 a 
rul

ing
 on

 

wh
eth

er the 

1R
 

This
 

inv
olv

es 

a 
form

nal
 

ap
pli

ca
tio

n to
 

the 

Ma
ml

atd
ar,

 who then
 

1.
 

16.
Th

e 

Re
spo

nd
ent

 

No.I
 

stat
es that

, 

ma
int

ain
s 

a 
reg

ist
er 

of
 

mu
ndk

ars
 

bas
ed on

 
ini

tia
l 

inq
uir

ies
 and 

This
 is

 
an

 

ad
mi

nis
tra

tiv
e 

pro
ces

s 

wh
ere

 the 

M
am

lat
da

r 

Re
gi

str
ati

on
 o

f 
M

un
dk

ar 

(Se
cti

on
 

29)
: 

GOA
 

den
yin

g the 
ap

pli
ca

nt'
s 

mu
ndk

ar 

rig
hts

. app
lica

nt is
 a 

mu
ndk

ar This
 

ruli
ng has the 

effe
ct of

 
def

ini
tiv

ely
 

"D
ec

lar
ati

on
 of

 
M

un
dk

ars
hip

 

(S
ec

tio
n 

8-A
): 
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en
do

rs
em

en
t of

 
the 

A
ss

ist
an

t 

En
gi

nc
er

 

att
ac

he
d to

 
sub 

di
vi

sio
n 

also
 

m
iss

ing
 on

 
this

 

pla
n. 

Fu
rth

er
m

or
e, the said

 

plan
 

bea
rs an

 pla
n. Tha
t 

apa
rt the 

sig
na

tu
re

 of
 

the 

ow
ner

 and the 

en
gin

ee
r is

 

ho
od

wi
nk

 the 
Au

tho
rity

 by
 

pla
cin

g 

co
nc

oc
ted

 and 

fab
ric

ate
d be
lon

gin
g to

 
the 

Ap
pe

lla
nt and the 

Ap
pe

lla
nt was 

try
ing

 to
 

Se
co

nd
ly,

 the 

pro
pe

rty
 

be
ari

ng
 Sy

 

N
o 

119
/3A

 

doe
s not 

co
m

pu
te

rs
 

we
re not 

ex
ist

ing
 or

 
av

ai
la

bl
e in

 
the 

Sta
te 

of
 

Go
a. 

CO
vT 

O
 

Veneie be
 

lis
ted

 at
 

pag
e 21

 
of

 
the 

pap
er 

boo
k. 

the 
pri

nt. Thi
s 

pe
rm

iss
ion

 is
 

of
 

the yea
r 

16
/04

/19
88

 

whe
n Pa
nc

ha
ya

t o
f 

Mo
rjim

 is
 

cra
fte

d with
 

font
 of

 
co

m
pu

ter
ise

d 

a 
part

 and 

par
cel

 of
 

the 
pe

rm
iss

ion
 so

 
gra

nte
d by

 
the 

Vi
lla

ge po
sit

ion
 as

 
it 

was 

in
 

200
7, 

fur
the

r the plan
 

wh
ich

 is
 

su
pp

os
ed

ly
 

of
 

the 

str
uc

tu
re

 but the 

str
uc

tu
re

 is
 

not 

sta
nd

in
g in

 
the 

sam
e wh

ere
in the 

GC
ZM

A had 

gra
nte

d 

ap
pr

ov
al,

 it 
was for 

rep
air

s 

Re
sp

on
de

nt 

sta
tes

 

that
 the plan
 

pro
du

ce
d by

 
the 

Ap
pe

lla
nt 

the 

co
nt

en
ts are 

de
nie

d for 

wan
t of

 

kn
ow

led
ge

. The 18
.W

ith
 

res
pe

ct to
 

para
 C

 
(6) the 

an
sw

eri
ng

 

Re
sp

on
de

nt 

sta
tes

 

that
 

GZ
MA

 
No

ted
 8

 

str
uc

tu
re

s as
 

sho
wn

 in
 

the 

D
ire

cti
on

s 

str
uc

tu
re

" but the 

vio
lat

ion
s 

not
ed by

 
the 

In
sp

cc
tin

g tcam
 ol

 

Ap
pel

lan
t at

 
pag

e 57
 

of
 

the 
pap

er b0o
k says

 a 
"G

rou
nd

 

Flo
or 
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de
nie

s the 
co

nt
en

ts 
22.

Wi
th 

res
pec

t to
 

para
 C

 
(10)

 and (|1)
 the 

ans
we

rin
g 

Re
spo

nd
en

t 

con
ten

ts are 
den

ied
 

Sho
w 

Ca
use

 

No
tice

 was 

iss
ued

 to
 

the 
Ap

pe
lla

nts
 but the 

oth
er 21.

Wi
th 

res
pec

t to
 

para
 

C(9
) the 

in
 

the 

pre
cee

din
g 

par
as. 

for wan
t of

 
kn

ow
led

ge
. 19.

Wi
th 

GOA 12/
202

9 
rv

 
Da

te 
0.

 
301 FG

OA
 

.d
 

Gra
cias

 

DIA
L 

app
rov

ed 

at
 

the 
han

ds of
 

the 
As

sis
tan

t 

En
gin

eer
 of

 
PWD

. 

Pan
cha

yat
 on

 
the very

 

sam
e day the 

plan
s 

stoo
d to

 
get me

etin
g of

 
the 

Pan
cha

yat
 

per
mi

ssio
n is

 
gra

nte
d by

 
the 

Vil
lag

e wit
hou

t 

plac
ing

 the 
req

ues
t of

 
the 

app
lica

nt in
 

the 
for

tnig
htly

 

A
R

 

of
 

Mo
rjim

. W
e 

find
 it 

hard
 to

 
con

cea
l and 

con
cep

tua
lize

 that me
ntio

ned
 on

 
the 

per
mi

ssio
n 

is
 

date
d 

16/
04/

198
8. 

As
ton

ish
ing

ly, this
 

very
 

sam
e date

 is
 

also
 

3 

ans
we

rin
g 

Re
spo

nd
ent

 
stat

es that 

as
 

the 
issu

e of
 

Mu
nd

ka
rsh

ip has been
 

dis
cu

sse
d 

her
ein

 

abo
ve 20.

Wi
th 

res
pec

t to
 

para
 C

 
(8) the 

ans
we

rin
g 

Re
spo

nd
ent

 is
 

den
ied

 

res
pec

t to
 

para
 C

 
(7) the 

ans
we

rin
g 

Re
spo

nd
ent

 is
 

den
ied

 

con
vey

ed 

by
 

Vil
lag

e 

Pan
cha

yat
 

wor
ks 

div
isio

n 

2 of
 

PWD 

Per
nem

 

Goa
, 

whi
ch 

end
ors

em
ent
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T19
3 is

 
leg

al and 

ere
cte

d with
 

val
id 

pe
rm

iss
io

n. 

do
cu

me
nta

ry
 

pro
of that

 the 

8 
str

uc
tur

es 

sta
nd

ing
 in

 
Sy

 
No. 

the 
co

nte
nts

 as
 

the 

sam
e is

 
ver

bal
 and not 

su
pp

or
ted

 

wit
h any 

24. With
 

res
pec

t to
 

para
 C

 
(13)

 the 
an

sw
eri

ng
 

Re
spo

nd
ent

 

den
ies 

str
uc

tur
es

 in
 

the 

no
tic

e is
 

for 
Ho

use
 N

o 

119
/3. pro

du
ce

d is
 

for the 

str
uc

tur
e in

 
Sy

 

N
o 

11
9/3

A and the 

fro
m the 

GC
ZM

A 

he
nc

e 

ca
nn

ot be
 

co
ns

id
er

ed
. 

O
cc

up
an

cy
 

co
m

m
er

ci
al

 

pu
rp

os
e and are 

ere
cte

d 

wi
tho

ut any 

ap
pr

ov
al 

ch
an

ge
d and 

the
re are 

8s
tru

cu
tre

s 

wh
ich

 are 

use
d for 

the 

str
uc

tu
re

 is
 

not 

sta
nd

ing
 

rat
he

r, the 

nat
ure

 of
 

the 

ho
use

 has 

wh
ich

 is
 

in
 

dis
pu

te.
, the 

Hou
se tax is

 
for the old 

hou
se but now 

the 

el
ec

tri
ci

ty
 is

 
rel

ea
se

d for 
wh

ich
 

hou
se and 

sur
ve

y 

nu
mb

er 

nu
mb

er 

me
nti

on
ed

 on
 

the bill as
 

such
 the 

sam
e doe
s not 

cer
tify

 

co
ns

ide
red

 

fur
the

r, the 

El
ec

tri
cit

y bill doe
s not hav
e 

hou
se 

and the SCN
 

pe
rta

ins
 to

 
119

/3 

hen
ce the 

sam
e 

cou
ld not be

 

sec
on

dly
 the plan
 is

 
an

 
uns

ign
ed plan

 and is
 

of
 

Sy
 

N
o 

I19
/3A

 

reg
ist

rat
ion

 and not 

a 
de

cla
rat

ion
 that
 he

 
is

 a 
Mu

ndk
ar, 

cle
arly

 

sta
ted

 the 

do
cu

me
nts

 of
 

Mu
nd

kar
shi

p is
 

only
 a 23.

Wi
th 

res
pec

t to
 

para
 C

 
(12)

 the 

an
sw

eri
ng

 

Re
spo

nd
en

t has 

Co
VT

 O
F 

Ret STATE 
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bill
 

pe
rta

ins
 to

 
the 

str
uc

tu
re

s in
 

iss
ue

 nu
mb

er of
 

the 
Ap

pe
lla

nt 

hen
ce 

it is
 

dif
fic

ult
 to

 
est

ab
lis

h if
 

the 

den
ies 

as
 

the 
ele

ctr
ici

ty bill 

pro
du

ced
 

doe
s not bea
r 

hou
se 29

.W
ith

 

res
pec

t to
 

para
 D

 
(ii

),(
v)

, (vi) the 
an

sw
eri

ng
 

Re
sp

on
de

nt 

for 
wan

t of
 

kn
ow

led
ge

. 28
.W

ith
 

res
pe

ct tO
 

para
 D

 
(i) the 

an
sw

eri
ng

 

Re
sp

on
de

nt 

den
ies

 

giv
en 

abo
ve.

 
it up

 
to

 
the 

Ho
n'b

le NGT 

to
 

dec
ide

 

bas
ed on

 
the 

cla
rif

ica
tio

n 27
.W

ith
 

res
pec

t to
 

para
 C

 
(16)

 the 
an

sw
eri

ng
 

Re
sp

on
de

nt 

lea
ves

 

pro
ve this

 
cas

e. 
as

 
the 

sam
e has no

 

D
A

 
(1N 

"029 
a 

with
 the 

hou
se 

sta
nd

ing
 in

 
Sy

 
N

o 
l19

/3. Ap
pel

lan
t has 

fail
ed 

to
 

co
rro

bo
rat

e the 

Hou
se tax 

ce
rti

fic
ate

 

Ap
pel

lan
ts have

 

fail
ed 

to
 

pro
duc

e vali
d 

per
mi

ssi
on

. The pre
sen

t 

str
uct

ure
s 

sta
nd

ing
 on

 
site

 are 

eig
ht in

 
num

ber
 and the 

hav
e been

 

the
re as

 
the 

GC
ZM

A had 

gra
nte

d 

pe
rm

iss
ion

 but the 

rel
ev

an
ce 

in
 

this
 

ma
tte

r and 

ne
ith

er doe
s it 

26. Wit
h 

res
pec

t to
 

para
 C

 
(1S)

 the 
ans

we
rin

g 

Re
spo

nd
ent

 

den
ies 

the 
co

nte
nts

. It
 

is
 

sta
ted

 that
 an

 
old 

hou
se of

 
gro

und
 

floo
r 

mig
ht 25.

Wi
th 

res
pec

t to
 

para
 C

 
(14)

 the 

ans
we

rin
g 

Re
spo

nd
en

t 

den
ies 
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34
.W

ith
 

res
pe

ct to
 

para
 D

 
(xi)

 

and 

(xi
i) the 

an
sw

eri
ng

 

Re
sp

on
de

nt 

de
nie

s the 

co
nte

nts
 of

 
the 

par
a. It

 
was lor the 

de
nie

s the 

co
nt

en
ts of

 
the par
a 33.

Wi
th 

res
pec

t to
 

para
 D

 
(ix)

, (x) the 

an
sw

eri
ng

 

Re
sp

on
de

nt 

Au
tho

rity
 

bas
ed on

 
whi

ch this 
Ap

pea
l lies.

 

the 
he

ari
ng

 was 

car
rie

d out and 

de
cis

ion
 was 

arr
ive

d at
 

by
 

the 

to
 

the 
Ap

pe
lla

nt 

at
 

the tim
e of

 
hea

rin
g 

bef
ore

 the 
Au

tho
rity

 and 

the 
co

nte
nts

. The 

cop
ies

 

oft
he Site

 

Ins
pe

cti
on

 

rep
ort

 was 

giv
en 32

.W
ith

 

res
pe

ct to
 

para
 D

 
(vi

ii) the 
an

sw
eri

ng
 

Re
sp

on
de

nt 

de
nie

s 

rig
hts

 of
 

the 

Mu
ndk

ar. 

M
un

dk
ars

hip
 and as

 
such

 he
 

doe
s not get 

/ 
can 

clai
m tota

l Ap
pe

lla
nt 

is
 a 

reg
ist

rat
ion

 

ord
er 

it is
 

not 

de
cla

rat
ion

 of
 

Ap
pel

lan
ts. su

bsu
me

d into
 the 

ille
ga

l 

co
ns

tru
cti

on
 

car
ric

d out by
 

the 

sou
ght

 but it is
 

not in
 

the 

sam
e 

po
sit

ion
 it 

was then
 as

 
it is

 wat
er bill 

31
 Ceiy TOF No

 TA! 

30. With
 

res
pec

t to
 

para
 D

 
(i),

 

(vii
) the 

for 

wan
t of

 
kn

ow
led

ge
 as

 
the 

do
cu

me
nt 

pro
du

ced
 by

 
the 31.

Wi
th 

res
pec

t to
 

para
 D

 
(iv) the 

an
sw

eri
ng

 

Re
sp

on
de

nt 
den

ies
 

mig
ht bc

 
for the old 

str
uc

tur
e for 

wh
ich 

rep
air

s was ans
we

rin
g 

Re
spo

nde
nt 
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av
ail

ab
le o

n 
I 

say tha
t the 

Co
nte

nts
 

m
en

tio
ne

d 

her
ein

 

abo
ve are true

 and 

pra
ye

rs,
 

pra
yed

 for may 

be
 

dis
mi

sse
d and the 

Ord
er be

 
up

hel
d. 38.

Wi
th 

res
pec

t to
 

para
 F 

the 
ans

we
rin

g 

Re
spo

nd
en

t 

sta
tes

 

that
 the 

con
ten

ts o
f 

lim
ita

tio
n 37.

Wi
th 

res
pec

t to
 

para
 E

 
the 

an
sw

eri
ng

 

Re
spo

nd
en

t 

adm
its the Re

spo
nd

en
t 

sta
tes

 that
 he

 

GOA 
12024

 Dat 

co
m

m
er

ci
al

 in
 

na
tu

re
. 

Ins
pec

tion
 

Rep
ort 

cle
arl

y 

sho
ws that the 

stru
ctu

res
 are con

ten
ts are 

den
ies 

as
 

from
 the 

pho
tog

rap
hs (Vidy, 

301 

35.
Wi

th 

res
pec

t to
 

para
 D

 
(xii

) the 

ans
we

rin
g 

Re
spo

nd
ent

 the 

Gtac
as 

App
ella

nt. 
fail

ed 

hen
ce the 

Di
rec

tio
ns und

er 

Sec
tion

 5 
was 

issu
cd 

to
 

the Not
ice were

 

sta
ndi

ng with
 

app
rov

al whi
ch he

 
has 

mi
ser

abl
y Ap

pel
lan

t to
 

est
abl

ish
 that
 all his 

str
uc

tur
es 

in
 

the 
Sho

w 

Cau
se 

rec
ord

. 

co
rre

ct to
 

the best
 of

 
m

y 

kn
ow

led
ge

 and as
 

per 

do
cu

m
en

ts 

off
ers

 no
 

co
mm

en
ts 

36. With 

res
pec

t to
 

para
 17, 

18
,19

,20
,21

 and 22
 

the 

an
sw

eri
ng

 

atta
che

d to
 

the Site
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id
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be
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e by
 

Sa
ch

tn 
S-

De
saæ

 
So

lem
nlv

 

Af
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ed
 

Be
for

e m
e 

by
 

Goa 

Co
ast

al Zon
e 

M
an

ag
em

en
t 

Au
tho
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M
em

be
r 

Se
cr

et
ar

y 
Shr

i 

Sac
in 

S 
De

sai
, 
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No. 

So
lem

nly
 

afl
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 at

 
Pan

aji on
 

this 26" day of
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ril 202
5 
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